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ea 
Government of India 

A [il DMinistry of Law and Justice 
(Department of Legal Affairs) 

Hew Delh, fated the 27% July 2010 
NOTIFICATION 

GBIL+ In exercise of the powers conferred by cue [1) of wticle 299 of (he Constitution, the President herehy directs that the following ffeifier amendments stall be mado in tha notlication of tho Government of dia in (he then Minty of 1ye (Department of Legal Affara). nuribor 6.5 1,585, died tho *3 dry of Felmyary, 1064, namely: E - | . In the said notification, for Pat XXX and tho =p tes relating thereto, the f following shall be substituted, name, 

INTHE CERTORIES UNDER Ti: ADMINJSTRATION oF i © |! VIEUTINANT GOVERNOR OR TIlE: ADMINISTRATOR" OF ANDAMAN Ap | NICOBAR ISLANDS, AS IWEGARDS CONTRACTS, NOT HEREIN Drow: SPECIFIED; p 
All deeds, comes 11 ud other instruments exceeding Rupees fifteen Crore shall = be excauted by the Chief Secretary, Principal Secjp{ary, Commistioner-cu- Secretnry. or Secreta of the concerned Deparunent, gs fie case may be, will (he prior uppraval of the Lieut +, at Governar or the Aditnlsuslor 2 Alt eeds, conupct: 1 other tnsumer of vesptiye Departments upto (he lu of Rupees Fifteen  rore but exceeding Rugies Twp Crore shall be executed | 
by the Hoad of Department with the prior sppinypl. of the Chief Secretary, 
Principal Secretary, Comimiss. u.ar-cum-Sherecary un Sererary of the concerned ©; Department. ’ 

3. All deeds, conuncts and other insuuments of respegtive Depanments up: value not exceeding lupees Two Crures but eel Rupees Ten Laks shall 
b= executed by the concemed Headr of Department ag the case may be A. All dogds, contracts ind other Insuumients of respo:tikie Departments of tho valu fut exceoding Rupees Ten Lakhs shall be execurediby the concorned Head cf Offgf. : 

5 lee, contracts and other instruments teferzec ta it] paras 1 10 4 above, shall | 11 
bo exctuted only aller expenditure sanction has be en gljained fom the Aurity © «1 

+. Competent to sanction such oxpienditure snd coon! forjnglities have been compli! 
with As per the General Financial Rules, 200% CL \ 

N 6. In respect of Antlaman Public Works Department copiyets, procedures contained | : 
n Centra) Publlc Works Department Works Maaua) sil Central Public Works 1+ 

Denrtiment Accounts Coda shall apply” i [3 
ia 

(F.No. 17(1v2003- hdl | 5 

ete leaned | ms ul 
* Additional Legal Advoer jo (he Government of Ludis © i 

Ho. G-A0/98- Leal 
alan ur Frade yen 

nd Nicobar Adminlstintion 
ian Gooraturlat 

- Port Blair, the 30™ July. 2011) 

Copy forwarded Lo the following for information:- 
» All Principal Secretarles/Commissioner -cum-Secrelarles, 1. 

N AGN Admmystratlon k on 
2 Al Sectatafss Special Secretaries Dy. Secretarld, ARH Admilsiator 
3. Al Heads of Department, AH Administration. ) 

*. 4 SPS to Lt Governor, Raj Niwas, Port Biair Pate 
© 5. 5r.PS to Chief Secretary, AlN Administration, Sipe 

° 6 All Sections ¥1 the Secretariat. (25 Ada 11 

Secretary (Ly)


